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Use of Sub-standared Drugs by the
Defence Services Hospitals

860. SHRI SUKDEO PASWAN:
SHRI PRAMOD MAHAJAN:
SHRI SIVANAND H. KAUJALGI:

Will the Minister of DEFENCE be pleased to
state:

(a) whether the attention of the Government has
been drawn to the news item captioned “Expired, substan-
dard drugs being used for armed forces—'Bullets’ soldiers
face in hospitals” appearing in ‘The Pioneer dated Sep-
tember 25, 1997;

(b) if so, the facts of the matter reported therein,

(c) the quanity and value of medicines supplied to
army hospitals in the country particularly in Jammu and
Kashmir found to be sub-standard, expired and unfit for
human consumption during each of the last three years;

(d) whether the Government have conducted any
enquiry in this regard;

(e) if so, the details thereof;

(f) action taken by the Government against the
officials and the firms which supplied such drugs and have
been playing with the lives of soldiers; and

(g) the other remedial measures taken in this ragard
so far?

THE MINISTER OF DEFENCE (SHRI MULAYAM SINGH
YADAV): (a) and (b) Yes Sir. The news item captioned
“Expired, sub-standard drugs being used for armed forces
—'Bullets’ soldiers face in hospitals” published in ‘The
Pioneer' dated September 25, 1997 appears to be based
on the CAG report for the year ending 31st March 1996
relating to purchase and issue of drugs/medicines. The
facts of the news item are relating to (i) issue of life expiry
drugs in Military hospitals Cannanore, Secundrabad and
Command hospital (Air Force Bangalore), (ii) purchase of
obsolete medicines, (iii) purchase of medicines and its issue
to patients at Lucknow and Delhi before going through Post
Laboratory Test (PLT) and (iv) purchase of drugs from
smaller and non-reputed companies resulting in poor client
satisfaction and high rate of rejection at acceptance stage.

(c) No Sub-standard, expired and unfit for human
consumption medicines were supplied to any of the Army
Hospital in the country including J&K. If any medicines/drug
was declared unfit subsequently, these were on Post-Lab
Testing (PLT). In most cases these were DGHS registered
firms, wherein DGQA inspection had not been carried out.

(d) to (g) Action Taken Note on the CAG report ending
31st March 1996 has already been sent to CGDA. As per
the existing procedure the drugs and medicines are
purchased by the Armed Forces Medical Services from the
manifacturers reaistered with the Directorate General of
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Quality Assurance or the Directorate General of Health
Services. The medicines purchased centrally are tested by
the Quality Assurance Organisation any only after their
acceptance the are released for consumption. In certain
emergent situations, the Medical Store Depots make local
purchases of medicines from registered firms and accept
them on the basis of their claim. However, for ample
precaution, some samples are sent for post laboratory
testing. The drugs purchased in such emergent situation
are issued without waiting for the results of the Laboratory
test wherever undertaken. In majority of cases, the labo-
ratory tests confirm the specified standards of medicines.
In a small number of cases the medicines are not found
to satisfy all the prescribed specifications. In such cases
the medicines are returned to the suppliers for replacement
or for recovery of the cost of medicines. In certain cases,
restrictions are also placed on future purchases from such
firms. Defective drugs once detected are not issued, but
are destroyed locally on confirmation from the firm con-
cerned.

Embezzlement in Delhi University
861. SHRI PRADIP BHATTACHARYA:
SHRI MANGAL RAM PREMI:

Will the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state:

(a) whether attention of the Government has been
drawn to the news item captioned “Rs. 20 lakh embezzled
in DU appearing in the ‘Hindusthan Times’ dated October
12, 1997;

(b) if so, the facts -of the matter reported therein;

(c) the steps taken, proposed to be taken to punish
those found guilty; and

(d) the remedial steps taken/proposed to be taken
to prevent the recurrence of such incidents in future?

THE MINISTER OF STATE IN THE DEPARTMENT OF
EDUCATION IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI MUHI RAM SAIKIA): (a) to (d) The
information is being collected and will be laid on the Table
of the House.

Decongestion and Development of Ports
862. SHRI PROMOD MAHAJAN:
SHRI CHINTAMAN WANAGA:

Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a)  whether attention of the Government has been
drawn to news-item captioned “Maharashtra’s port devel-
opment proposal runs into trouble for environmental rea-
sons” appearing in the ‘Indian Express’ dated October 13,

(b) if so, the facts of the matter reported therein;



